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LEGISLATIVE ASSEMBLY.

Wednesday, 14th Seplember, 1938.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

STARRED QUESTIONS AND ANSWERS.
(@) OrAL ANSWERS.

WoRgING oF CoAL MINEs.

1001. *Mr Amarendra Nath Chattopadhyaya : (a) Is the Honour-
able Member for Labour aware that the Coal Mm.l.ng Committee (1937)
writes that ¢ workings were allowed to deteriorate ’, and will the Honour-
able Member state who was responsible for that ¢

(b) Will the Honourable Member be pleased to state if the Mines
Department has got no responsibility in the matter ?

The Honourable 8ir Muhammad Zafrullah Khan : (a) I am unable
to trace the quotation. The second part does not arise.

(b) I assume that the Honourable Member is referring to methods
of working in mines. The Mines Department has at présent no power
to interfere with the methods of working in mines so long as these
methods do not endanger human life or safety. Under regulations
which it is hoped shortly to issue the Mines Department will have power,
however, to prohibit undesirable methods of working.

Mr. 8. Satyamurti : So far as safety in mines is concerned, may I
know if Government have carried out all the recommendations of the
Coal Mining Committee for protection of human life and limb of
those who are working in the mines ¢

The Honourable Sir Muhammad Zafrullah Khan : I sﬂould require
notlce of that questlon
: e
SCBUTINY OF THE Wonx OF THE Mnms DEPARTMENT.
1002, *Mr. Amarendra Nath Ohattopad.hyayn (a) Will the Hon-
ourable Member for Labour please state if it-is proposed to scrutirise the

work of the Mines Department before the question of increment to staff of
the Department is considered ?

(b) What is the number of inspections in all 1.
(¢} llow many inspections are held a.qy’_pally{per inspector 1
(d) What is the number of mines per inspector 1

( 2363 ) -
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2364 LEGISLATIVE ASSEMBLY. [14TH SEP. 1938.

(e) How much money is spent annually for the staff of the Mines
Department under the heads (i) salary (ii) travelling allowances {

(f) What is the total number of fires in the coal mines during the last
five years !

(g) What is the number on pereentage basis 1

(h) Has the Mines Department -any such thing as a code of procedure

for mine examinatien, and are any such instructions ever issued ¢ If so,
what are they ?

(1) Is it not a fact that the Coal Mining Committee recommends an in-
crease in the salary of the Chief Inspector of Mines from Rs. 2,500 to
Rs. 3,000 ? h ' '

The Honourable 8ir Muhammad Zafrullah Khan : (a) Yes, if the
Honourable Member is referring to the question of an increase in the
staff of the Mines Department.

) (b), (c) and (d). The Honourable Member is referred to the annual
report of the Chief Inspector of Mines, copy of which is available in the
Library of the House.
(e) (i) Rs. 1,28,435 .
(ii) Rs. 30274 J during 193637
(f) 16 new fires ; total 74.
(g) 29 new ; 10-9 total.

(h) No. It would be inadvisable to have such a code beeause
conditions vary so much in mines that an officer must arrange his ins-
pection to ensure that it will embrace all the essential features at a mine
and to observe any defects likely to arise due to particular practices.

(i) Yes.
‘Mr. K. S8anthanam : May I know whether it would not be more

¢conomical to consolidate the mining staff under this department with
the mining staff of the State Railways ?

he Honourable Bir Muhammad Zafrullah Khan : That is a new
saggestion. 1 cannot say anything on it now.

_Mr. K. S8anthanam : May I ask the Honourable Member to consider
that suggestion ¥

The Honourable Sir Mphammad Zafrullah Khan : If the sugges-
tion is put dowa, I will look inte it.
. Mr. N. M Joshi : May I ask whether Government propese to intro-
duee legislation to give effect to the recommendations of the Coal Min-
ing Committee ! .

The Honourable 8ir Muhammad Zafrullah Khan: The mattér 4

under consideration but I am unable to speeify any exact date, when a
decision will be reached.

Prof. N. G. Ranga : Is it not a fact that this matter has been
under consideration ¥or mrére than a Yyear ?

The Honourable 8ir Muhammad Zafrullah Khan : That may be.
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Mr. B.I'Btha.‘murti : In so far as protection to human life and limb
is concerned, will Government expedite the matter for the purpese of
introducing the necessary legislation to give them adequate powers 1

The Honourable 8ir Muhammad Zafrullah Khan: That will be

borne in mind.

CREATION OF A PosT oF SECRETARY TO His ExXcELLENCY THE
GOVERNOR GENERAL.

1003. *Mr. 8. 8atyamurti : Will the Honourable the Iseader of the
House be pleased to state :

(a) whether Government have sanctioned or have under contempta-
tion the creation of a new post of Secretary to His Exceldency
the Governor ‘General or the Viceroy or the Crown Repre-
sentative, in addition to that of the Private Secretary ;

(b) if so, the reasons therefor ;

(¢) the extra cost involved including all charges ;

(@) the duties of the new office ;

(e) whéther it is proposed to consult the Assembly in this matter ;
and

(f) if not, why not ?

. The Honourable Sir Muhammad Zafrullah Khan: The quegtion
should have been addressed to the Honourable the Home Member.:

DEMAND oF INDIANS IN BRITISH GUIANA.

1004. *Mr. 8. SBatyamurti : Will the Secretary to the Depariment of
Education, Flealth and Lands please state :  ,, .
(a) whether his attention has been drawn to t:he demands of Indians
in British Guiana :
{i) for a change of the British Guiana counstitution providing for
an elected majority on a wider franchise ;
(ii) for the appointment of an Indian Agent General fer British
Guisna as recommended to the Governor General of India
by the Indian Legislature ;
(ifi) for the appointment of larger Hfhber of quaiified applicamts
to the Civil Service ;
F (iv) for the rigid enforcement of the sompulsery edocation ordi-
nanve ; aad
(v) for the freedom of Government schools from denommmonal
o “
L control ; i
i ' (b) whether Government have taken any stexfé, in the matter ; and

{e) whuthehteat,poutmnus

8ir Girja S8hankar Bajpai: (a)—(e). Governme-nt have s®seen a
press report of resolutions on the subjects meniiened by the Hwmour-
sble Member. These appear o hawe besn adopbed durimg the mt.

L396LAD



2366 LEGISLATIVE ASSEMBLY. [14TH SEP. 1938.

centenary celebrations of the East Indian Community in British Guiana,
but no copies have yet reached the Government of India with any re-
quests for specific action. Government consider the appointment of an
Agent to be the first objective and, as the Honourable Member is aware,
they are doing everything they can to ensure its attainment.

Prof. N. G. Ranga : Have they made any representation to the Gov-
ernment of India to the effect that they should send some representa-
tive of theirs to assist them in presenting their case before the Local
Government {

Sir Girja Shankar Bajpai : No. They have made no such repre-
sentation to the Government of India, but on the question of principle
‘T have already answered a number of questions previously.

Mr. 8. Satyamurti : So far as the appointment of an Agent is con-
cerned, may I know at what stage the matter stands now ?

8ir Girja Shankar Bajpai: The matter stands at the stage of re-
presentation to the Colonial Office.

Mr. Lalchand Navalrai : May I know whether in regard to these
appointments there is any ratio fixed for the appointment of Indians §

_- Bir Girja Shankar Bajpai: I am afraid I do not know whether
there is any ratio fixed for any race.

Mr. 8. Satyamurti: With regard to the other matters than the
appointment of an Agent in which the Government of India are in com-
munjgeation with the Colonial Office, may I know if they have taken or

propose to take any steps in respect of the several other matters mien-
tioned in this question %

8ir Girja Shankar Bajpai : My Honourable friend will observe that
ahratters, such as, the appointment of a larger number of qualified Indians
to the civil service, the rigid enforcement of compulsory education and
the freedom of Government schools from denominational control, are
‘matters of detail which we'feel can best be taken up by the Agent when
he is appointed. On the constitutional question we want to hear really
what the detailed views of the Indian community in British Guiana
.are before we deeide whether we ought to take up the matter.

', Mr. 8. 8atyamurti: So far as part (a) (i) is eoncerned, I take it
‘that- the last sentence in the answer was with regard to the change in
the British Guiana constitution. If so, may I know whether Govern-
ment are in touch with the Indians in the colony in order to find out
what their opinions are im this matter t

" @ir Girjs Shankar Bidjpai: The Indian Association in British
Guiana does address the Government of India on important issues, and
I have no doubt whatsoever that if it attaches importance to this ques-

tion of constitutional reform it will address the Government of India
too. o o

~ Beth Govind Dis : Have Government received any representation

from the British Guiana Irfdian Association regarding the appointment
of an Agent there ! -

B Su' Girja Bhanlmrmjpu + T have already said that with regard
tb"gll the matters which are-mentioned in clause (a) of the question the

o
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Government have seen the resolutions which were passed by the Indian
Association. We have received no official communication yet.

Prof. N. G. Ranga : Is this compulsory education ordinance also ex-
tended to the Indian community ?

8ir Girja Shankar Bajpai: I think the compulsory educational
ordinance is supposed to be applicable to all sections of the community.

ExmiBiTioN oF InNpian CinEmMa Frious.

1005. *Mr. 8. Batyamurti : Will the Honourable the Commerce Mem-
ber be pleased to state :

(a} whether in respect of the sanction of cinema films for exhibition,
Government have considered, or propose to comsider, the
question of imposing a quota to Indian films being exhibited ;

() whether Government have been addressed on this matter by
the industry eoncerned ; and

(¢) whether Government have come to any decision ; if so, what
it is 1

The Honourable 8ir Muhammad Zafrullah Khan : (a) Government

have considered this question.

(b) Yes.

(¢) Yes. The¢ matter primarily rests with the Provineial Govern-
ments. _

Mr. 8. Batyamurti : So far as the Government of India are concern-
ed, since they have considered the matter and they have come to some
decision, may I know what the decision is ?

‘The Honourable Sir Muhammad Zafrullah ‘Khan: That is what
I have said in answer to part (¢). They have come to a decision and
the decision is that the matter primarily rests with the Provinecial Gov-
ernments,

Mr. 8. Batyamurti : Will the Central Government address the Pro-
vincial Governments in view of the fact that this is a matter- of an all-
India importance—I am not saying that it is Federal or Central—and
in view of the necessity of developing on prope‘r and sound lines the
Indlan film industry ?

‘Mr. N. M. Joshi : Do it in your seven provmces

The Honourable 8ir Muhammad Zafrullah Ehan : I have no doubt
that the Honourable Member’s question will come to the notice of the
Provmclal Governments,

' Mr. Abdul Qaiyum : May I know what is the attitude of Govern-
ment about this matter in centrally administered areas ?

. _The Honourable 8ir Muhammad Zafrmliah :Khan: So far as the
centrally administered areas are concernéi,’ thig problem is very insig-
niﬁeant

“Mr. Manu Bubedar : May I know whether ‘the Government of India
lia‘.ve accepted or rejected the principles on which the quota system in
filmg is adopted in the United Kingdom 1
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The Honourable Sir Muhammad Zafrullah Khan: No. They have
neither accepted nor rejected the principle. As I have already said,
they feel that this matter is primarily for the Provincial Governments.

Mr. 8. Satyamurti : In view of the fact that Delhi is the Capital of
India and is in the direct charge of the Government of India, and there
are a large number of theatres both in New Delhi and in Old Delhi,
may I know whether the Government of India have considered or will
consider the policy of introducing a minimum quota of Indian films in
all the theatres in New Delhi and in Old Delhi ¢

The Honourable 8ir Muhammad Zafrullah Khan : The number of
theatres in Delhi is very small as compared with the number of
theatres all over India.

Mr. K. Santhanam : With reference to part (a) of the question,
may I know whether the Provincial Governments have got the power
%o restrict the importation or exhibition of foreign films ¢

~ The Honourable 8ir Muhammad Zafrullah Khan : That is a consti-
tutional question, but so far as the Government of India are concerned,
the Honourable Member will infer from the reply to part (e¢) of the
question that Provincial Governments have got power to deal with this
matter,

Seth Govind Das : Delhi being a very important centre on acecount
of its being the most important place in Northern India, from which
about half the revenue on films is derived; will Government consider
the advisability of having a quota system in Delhi ?

.- The Honourable Sir Muhammad Zafrullah Khan : I have nothing
to add to my reply. This is a matter of argument.
L . - A’I‘:Jl“li
UNION JACK FLOWN OVER THE LEGISLATIVE ASSEMBLY BUILDING WHEN
THE ASSEMBLY IS IN SESSION.

1006. *Mr. 8. S8atyamurti : Will the Honourable the Labour Member
please state :

) (a} the authority or sanction under which the Union Jack is flown
over the Legislative Assembly buiiding when the Assembly is
in Session; . )

{b) toc whom the flag belongs and who arranges for the hoisting
of the flag every-day ;
" (o). whether the Leader of the House has consulted the Honourable
the President of the leaders of parties in this matter ;
(d) if mot, whether he proposes to do so mow ; if not, why not ;
and .
“"(e) whether be’ proposes to ascertain the practice in Britain and
the self-govern%xg dominions in this matter and report to
this House ¢ 5
The Homeurable 8ir Mubammad Zafrullah Khan : (a) I weuld refer

the Heneurable Memher te the raply given tao part.(b) of Mr, Mohan
Lal Saksena’s starred questiomw No. 1320 on the 11th April, 1938,
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(b) The flag belongs to Government and its hoisting on the Legis-
lative Assembly building is arranged for by the Central Public Works

Department.
¢e) No.
(d) No.

(e) No. As already stated in the reply to part (b) of Mr. Saksena’s
question referred to in (a) above, the practice in the case of the Legis-
lative Assembly building follows that in the British Houses of Parlia-
ment.

Mr. 8. Satyamurti : In view of the fact that there is a difference of
opinion in the House, may I know the reason why in answer to part (d)
the Honourable Member says that he does not propose to consult the
Honourable the President in this matter ?

The Honourable 8ir Mubammad Zafrullah Khan : Because there is
no necessity to do so.

Mr. 8. Satyamurti : There is no difference of opinion in the House
of Commons. about the Uniom Jack ; but here there is a difference of
opinion. Whether we are in a majority or in a minority time will show.
Some of us object to the flying of this flag. May I know the reasons
why the Honourable Member refuses to consult the Honourable the
President and the Leaders of Parties in this matter ? o

The Honourable 8ir Muhammad Zafrullah Khan : In a matter like
this, it is not necessary to consult anybody. Government decide the
matter.

Mr. 8. Batyamurti : Are Government aware of the fact that a large
section—whether we are in a majority or minority time will show—of
this House object to the flying of this flag when we are sitting here,
and may I know why Government persist in flying it ?

The Honourable 8ir Muhammad Zafrullah Khan : The Honourable
Member has already said that objeetion has been taken to this prac-
tice.

Mr. Lalchand Navalrai : Is the House in possession of the Presi-
dent and under his control * If so, why has his consent not been ob-
tained 1 N

The Honourable 8ir Muhammad Zafrullah Khan: I have on a
previous occasion declined to make a pronmbuncement upon the autho-
rity of the President with regard to the House: I am afraid a misunder-
_standing arose on that occasion. I do not want to debate the relative
powetl:s of Government and the President in, answer to a sapplementary
question.

. Mr. 8. Batyamurti : May I know whether Government claim the gole

right to fly the Union Jack, without so much ag getting the leave of

the Honourable the President to doso? "
The Honourable Sir Muhammad Zafrulfah Khan : Yes.
Mr. 8. Satyamurti : Under what law t

‘The Homourahle Sir Muhammad Zafrullah Khap: Following the

practice il.lvtblie_'_Hou_se} of Commons. There i# no law. to the contrary.
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ansnou AND ANSWER IN THE HoUSE OF COMMONS ABOUT THE
AMENDMENT OF THE GOVERNMENT OF INDIA AcT.

1007. *Mr. 8. S8atyamurti : Will the Honourable the Leader of the
House please state :

(a) whether his attention has been drawn to the recent question
and answer in the House of Commons about the amend-
ment of the Government of India Act providing for direct
election to the Federal Lower House, for power over
finance to be vested in the Lower House, und for amend-
ment of sections 112 to 117 of the Act, and the statement
that Government have no intention of asking the Parlia-
ment to reconsider the amendment of the Act;

(b) whether the answer was made in consultation with the Gov-
ernment of India ; and

(¢) whether the Government of India consulted any public opinion
in instrueting the British Government in this manner ?

The Honourable 8ir Muhammad Zafrullah Khan : (a) Yes.
(b) No.

(e) Does not arise.

‘Mr. 8. Batyamurti : With regard to the answer to clause (b) of the
question, may T take it that this announcement was made in the House of

Commons by the British Government, without consulting the Government
of India ?

The Honourable 8if Muhammad Zafrullah Khan : With regard to
that particular answer, Yes.

Mr. 8. Satyamurti : With regard to part (c), may I know whether
the Government of India have consulted public opinion, after the answer

given in the House of Commons, in regard to the specific demands in
clause (a) of the question ?

The Honourable 8ir M Zafrullah Khan : There was no occa-
gion to consult public opinf¥”

Dr, 8ir Ziauddin Ahmad : With regard to part (a), may [ know
whether the information of the Government of India is based only on press
reports or they had some eommunication from the Secretary of State ?

. The Honourable 8ir Muhammad Zafrullah Khan : The Government
of India’s informatjgn is based both upon press reports and upon the
report of the proceedings i_’;;: the, House of Commons,

Dr. Sir Ziauddin £ f','{. : Did they receive a communication-from
the Secretary of State on”this question !

... The Honourable 8ir Muhammad Zafrullah Khan : It would be quite
easy to answer that question"but as.a matter of principle, Government will
not disclose either the fact or the nature of such communiecations. =~
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DIRECTORSHIP OF THE INDIAN INSTITUTE OF SCIENCE, BANGALORE.

1008. *Seth Govind Das : Will the Secretary for Education, Health
and Lands please state :

(a) whether he is aware that Sir C. Venketa Raman of the Indian
Science Institute, Bangalore, has sent a representation for
the post of Director of the Institute ; ;

(b) whether the Governing Council consulted him about the appli-
cation of Sir Raman ;
(¢) who is going to be appointed as Director of the Institute ; and
(d) whether he has recommended any body in particular for the
post ?
8ir Girja Shankar Bajpai : (a) Yes.
(b) No.
(¢) No decision has yet been reached. The Council of the Institute
have invited applications for the post by advertisement.
(d) No.
Mr. Lalchand Navalrai : May I know how many applications have
been received !
8ir Girja Shankar Bajpai : I do not know ; the applications will be
addressed to the selection committee appointed by the Council.

DEPUTATION OF MATCHE MANUFACTURERS ASKING FOR PROTECTION
AGAINST COMPETITION BY SWEDISH COMBINES.

1009. *8eth Govind Das : Will the Honourable Member for Com-
merce please state :

(a) whether a deputation of match manufacturers waited on a member
of the Central Board of Revenue, the Commerce Secretary
and the Economic Adviser, in May last, representing their
case for protection from competition by Swedish combines ;

(b) whether Government examined their representation ;

(¢) whether Government arrived at a decision in the matter ;
and
(d) if so, what the decision is !
Yo - The Honourable S8ir Muhammad Zafrullah Khan : (a), (b) and (e).
es.

- (d) I would refer the Honourable Member to the andwer given by me
in this House on the 6th September, 1938, to parts {c¢) and (d) of his
starred question No. 760.

Farr 1N THE PricE or RicE.

'1010. *Seth Govind Dal Wﬂl the Honourable Me,mber for Gom-
merce please state : .
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(a) the quantities of rice, broken rice, and paddy imported into
this country (i) from Burma, and (ii) from other countries,
during the last calendar year ;

(b) the amount of custom duty realised on that commodity ;

(e) whether Government propose restricting the dumping of
Burmese rice in India either by imposing probibitive duties
or otherwise ;

(d) whether Government are aware of the heavy fall in the price
of rice in India as a result of the dumping of rice from
outside ; and

(e) what action he has taken to counteract the fall in the price
of this important commeodity of the country ?
The Honourable 8ir Muhammad Zafrullah Khan : (a) A statement
is laid on the table.

(b) Rice, other than broken rice, and paddy are free of duty. Im-
ports of brokern rice from countries other than Burma are subject to an
import duty of 12 annas per maund, but there were no such imports dur-
ing the year 1937 and no customs duty was realised.

(e) No.

\d) The price of rice, after a temporary set-back, has shown a
marked improvement in recent months.

(e) Does not arise.

Statement showing the quantities of rice, brokem rice and paddy imporied into India (i) from
Burma and (ii)fro&?l other couniries, during the year 1937.

From
Burma. Other
countries.
Tens. Tons.
Rioe .. 1,238,046 269
Broken rice .. . . 80,462+ Nil.
Paddy .. . .. .. .. . 44,641 2,779

*Not separately recorded before April 1937 ; figures of .In.nuai'y, February and March
1937 incl under rice. i

Nore.—Figures prior to April 1937 represent coasting trade (external) of Burma with alf
other provinces plus non-British ports in India.

- feth Govind-Pag-: When a duty is impesed - on xice. from - gther
countries. may I know why it is not imposed on Burma rice }
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The Honourable Sir Mukammad Zafrullah Khan : There is no duty
on rice from Burma or anywhere else.

Dr. 8Sir Ziauddin Ahmad : In view of the treatment meted out to
Indisns by Burmans and the Burma Government, will not Government
now impose a duty on rice ?

The Honourable 8ir Muhammsad Zafrullah Khan : No, Sir.

Mr. 8. S8atyamurti : May T ask whether the attention of Govern-
ment has been drawn to a recent statement by a Minister of Burma to
the eflect that they are already contemplating a revision of the Indo-
Burma trade agreement ¢ May I know whether the Government of
India are taking steps to look into the matter in time, as this revision
is due 1& months hence ?

The Honourable Sir Muhammad Zafrullah Khan : I should like to
have notice of that.

Uniriep CusToMS NOMENCLATURE PREPARED BY THE KCONOMIC
COMMITTEE OF THE LEAGUE OF NaTIONS.

- 1011. *8eth Govind Das: Will the Honourable Member for Com-
merce be pleased to state :

{a) whether he has received a copy of the unified customs nomen-
clature prepared by the League of Nations’ Economie
Committee ;

(b) whether he has decided to solve some of the complex problems
by applying the simple solutions advised by the Committeq
to make the Indian Customs nomenclature simpier ;

tc) when he is likely to give effect to it ; and )

(d) whether he is prepared to make a copy of the unified customs
nomenclature availagble to the House t

The Honourable Sir Muhammad Zafrullah Khan : (a) Yes.

. (b) and (c). The Honourable Member’s attention is invited to
paxagriphs 3-6 of the Statement ef Objeots and Reasona of the Bill to
consolidate the law relating to customs duties, introduced in this House
on the 27th August, 1934 and passed-into law as the Indian Tariff Act,
1934, :

(d) Copies are available in the Library of the House.

RAéIAL DISCRIMINATION AGAINST INDIANS ON RAILWAY®F IN AFRICA.

1012. *Seth Govind Das : Will the Secretary for Education, Health
and Lands please state :

4) whether his attention has been drawn to the news published

®) in the Amrila Bazar Patrika, in its dak edition of the 30th

April, 1938, under the caption ‘‘ Ban on Asiatics in. Rail-

ways ' ; : .

.=ia (h) whether hw has taken amy actiem to protect the dignity and
: ) prestige of Indians aar?gng out of the maltreatment hy tha
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Railway authorities in Africa in disériminating Indians from
Europeans ; and
(¢) whether he has represented the matter to His Majesty’s Gov-
ernment for a change of the racial policy being pursued in
railways of the Tanganyika area ?
8ir Girja Shankar Bajpai: (a) Yes.
. (b) and (c). Enquiries have been made and suitable representa-
tions will be made if necessary.
Mr. 8. Satyamurti : Does it stop with representation ¥ Will not Gov-
ernment make a protest ?
8ir Girja Shankar Bajpai : My Honourable friend may rest assured

that the word ° representation’ in our vocabulary covers protests as
well.

8eth Govind Das : This has been going on for a very long time ¢

8ir Girja Shankar Bajpai: My Honourable friend drew attention
to a comment in a newspaper and that, as far as I can make out, was
published some time in April.

Beth Govmd Das : No doubt this comment was published recently
but this diserimination has been going on for a very long time.

8ir Girja Shankar Bajpai : My Honourable friend is imparting in-
formation. My attention has not been drawn before to this particular
kind of discrimination, namely, that when officials of the railway hap-
pen to be travelling then Europeans are put in the first class and
Indians are put in the lower class.

Rerort OF THE TARIFF BoARD ON THE ProTECTIVE DUTY ON
.MaeNEsruM CHLORIDE.

1013. *Mr. K. Santhanam : Will the Honourable the Commerce
Member state : '

(a) whether the Tariff Board have reported on the continuance,
or otherwise, of the protective duty on Magnesium Chloride ;

(b) what the figures of the imports of this article are into this
country and from which countries ; and

(¢) when Government expect to receive the report and take action
thereon ¢

The Honourable 8ir Muhammad Zafrullah Khan: (a) and (e).
Yes. The Report has been received by Government and is under exa-
mination. SR o
~ (b) The Honourable Member is referred to the Accounts relating to
the sea-borne trade of British India, copies of which are in the Library
of the House.

Mr. K. Santhanam : How long have Government been considering
this report ¢
... The Honourable Sir Muhammad Zafrullah Khan: I cannot give
the exact period. * ~ -~ : : '
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NEGOTIATIONS FOR INDO-BRITISH TRADE AGREEMENT.

1014. *Mr. K. Santhanam : Will the Honourable the Commerce
Member state :

(a) the latest stage at which the Indo-British trade talks stand ;

(b) whether Government propose to publish the memorandum of the
non-official advisers to the Indian Trade delegation ;

(e) the reasons why they have not published it so far ;

(d) whether any arrangement has been arrived at between the Gov-
ernment of India and the British Government in respect of
cotton ;

(e) if so, what the arrangement is ;

(f) how much longer Government propose to continue the Ottawa
preference and the reasons therefor ; and

(g) whether Government propose to consult the Assembly before
finally signing the agreement ¢

The Honourable Sir Muhammad Zafrullah Khan : (a) The Honour-
able Member’s attention is invited to the answer given to part (a) of
Mr, T. S. Avinashilingam Chettiar’s question No. 175 during the current
Session. ’

(b) and (c). I would refer the Honourable Member to the answers
given to parts (b) to (d) of Seth Govind Das’s question No. 428 during
the current Session.

(d) and (e). An ‘ arrangement in respect of cotton’ is one of the
questions receiving attention in connection with the Indo-British trade
negotiations.

(f) I would refer the Honourable Member to the answers given oa
the 17th September, 1936, to the supplementary questions arising out
of part (a) of Mr. Satyamurti’s question No. 452,

(g) The Honourable Member’s attention is invited to the answers
given to Mr. T. S. Avinashilingam Chettiar’s question No. 425 during
the current Session.

Mr. K. Santhanam : May I know whether Government intend to
make an announcement after the dispersal of the present Assembly and
before the beginning of the next session ?

The Honourable 8ir Muhammad Zafrullah Khan : T am quite unable
to say. The report of the unofficial advisers is under examination and

Government can make no statement till after the examination is com-
-pleted.

Mr. K. 8anthanam: Will Government consider the advisability of
making their announcement while the Assembly is in session during
November ¢

The Honourable Sir Muhammad Zafrullah Khan : If there is an
arninouncement to be made, Government will -make it at the earliest
opportunity, irrespective of the fact whether the Assembly is sitting or
not.

i
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Mr. 8. Satyamurti : May I take it that Government will decide the
uestion of consulting the House before deciding to conclude the agree-
ment, after they have come to certain conclusions and they have not shut
out the possibility of the House being consulted ? I take it from his
answer that he will make an announcement in time and that no agree-
ment will be concluded without consulting the House.

The Honourable 8ir Muhammad Zafrullah Khan : The Honourable
Member may not make any such assumption one way or the other.

Mr. Manu Subedar : May I know whether the gag which has been
put on the advisers of Government in respect of secrecy of the facts in
their hands has been lifted or whether it still continues ¢

The Honourable Sir Muhammad Zafrullah Khan : If the Honour-
able Member will withdraw the word ‘‘ gag ’’, I will answer the ques-
tion.

Mr. Manu Subedar : I have no objection to its withdrawal.

The Honourable 8ir Mubammad Zafrullah Khan : It hag been
anderstood between the unofficial advisers and Government that no
reports are to be published piecemeal, but that when tke whole matter
is concluded, all the available information will be published.

Mr. Manu 8ubedar : In view of the assurance which the Honour-
able Member gave at the beginning of this session that before the end
of the session at least some information will be given if not the final
announcement, may I inquire whether this report will now be pub-
lighed ¢

The Honourable 8ir Muhammad Zafrullah Khan : No, Sir. The
report cannot be published piecemeal uamtil the final conclusion of the
matter.

Mr. 8. Satyamurti.: With regard to the answer to part (b) of the
yuestion, may I know if Government have considered the effect on the
trade of this country of the indefinite continuance of the Ottawa pre-
ferences, because they are unable to come to an agreement and they
atand committed to continue them ?

The Honourable 8Sir Mohammad Zafrullah Khan : No, Sir, the Gov-
ernment do not stand committed to grant these preferences indefinitely.
Their sole object i8 to avert any disturbance to the trade of the cemntry
and the moment they are able to come to some definite conelusion one
way or the other with regard to this matter, action will be taken.

Mr. 8. Satyamurti : Will Government give some indication of the
time within which these Ottawa preferences will either end or be
renewed by a new agreement ?

The Honourable Sir Muhammad Zafrullah Khan : I was hoping that
1 might be in a pogition about this time to eome to s0me comcluswon at
Yeast with regard to the programme but the advice I have received from
the anofficial advisers raises so many <questions that I am afraid there
will be further delay before Government can come to a conclusion.
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Mr. 8. Satyamurti : Are there going to be any further megotiations
with the Board of Trade, or are the Government of India going te
decide this matter by themselves with the help of such advice as they
can get in this country ?

The Honourable S8ir Muhammad Zafrullah Khan : I cannot say
when I can give any information because the report is still being exa-
mined in the Department. I had asked that it should be put up to me
because I knew there were bound to be questions in the House and I
have read through it. So far as I am concerned, there can be no fur-
ther action in the matter till it has been analysed and examined.

‘Mr. 8. Satyamurti : Will Government at least give an assurance
that there will be no further negotiations and the matter will be decided
now—after so many years ?

The Honourable 8ir Muhammad Zafrullah Khan : I believe I have
in answer to a previous question told the House that so far as I can see
there will be no occasion fer me or anybody else to proceed to the
United Kingdom again in connection with this question.

REPORT OF THE TARIFF BoARD ON THE SuGAR INDUSTRY.

1015. *Mr. K. Santhanam : Will the Honourable the Commerce
Member be pleased to state :

(a) the date on which Government received the report of the Sugar
Tariff Board ;

(b) when Government propose to publish it ;

(e) the reasons for the delay ;

(d) whether Government are aware that there is a great element of
uncertainty in the industry on aceount of this long delay in
the publication of this report ; and

(e) when Government propose to take any action on the report ?

The Honourable 8ir Mwhammad Zafrullah Khan: (a) The report
was received on the 17th December, 1937,

(b) to (e). I would refer the Honourable Member to the answers
given on the 24th August, 1938, to Seth Govind Das’ starred question
No. 430 and its supplementaries. The report is still under considera-
tion.

Seth Govind Das : Js it not & fact that becawse the new semstn for
sugar-cane has already begun, the factories are at a very great disad-
vantage without knowing Government decision in this matter ¢

The Honourable 8ir Muhammad Zafrullah Khan : I am mot aware
of that fact.

Mx. 8. Batyamurti : May 1 know whether this report Tecommends
the continuance of the present proteetive duty, amd Govermment de mot
like that, and that therefore they are keeping it back, until they can
take ‘the country Wy surptise by announcing their dedision and then
publish ‘the report ¥
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The Honourable 8ir Muhammad Zafrullah Khan : Does the Honour-
able Member expect me to tell him what the recommendations of the
report are !

Mr. K. Santhanam : Are Government aware of the disturbance to
the industry caused by these prolonged deliberations ¢

The Honourable Sir Muhammad Zafrullah Khan : No, Sir.

Mr. Manu Subedar : Will Government consider the possibility of
taking some tnierdm action in view of the excessive stocks of sugar the
sugar manufacturers are carrying ?

The Honourable 8ir Muhammad Zafrullah Khan : If the Honour-
able Member seeks by that to get to know the contents of the report
piecemeal, I am afraid I cannot gratify him,

Seth Govind Das : By what date is it expected that the Govern-
ment will come to a decision !

The Honourable 8ir Muhammad Zafrullah Khan : I am unable to
say.

Mr. President (The Honourable Sir Abdur Rahim) : Next ques-
tion.

IMporT OF ForEIGN CoTTON IN INDIA.

1016. *Mr. K. Santhanam : Will the Honourable the Commeree
Member be pleased to state :

(a) whether he has received any communication from the Buyers
and Shippers Association, Karachi, urglng Government to
pl‘Ohlblt the importation of foreign cotton in India by impos-
ing a duty on such imports, the proceeds of which should be
utilised for research work for improving the existing medium
length staples and introducing long staple strains of cotton,
and also the imposition of an additional duty on foreign im-
ports of yarns which can be manufactured in India ;

(b) whether Government have taken, or propose to take, steps to see
that Indian mills enjoying protection buy more and more of
Indian cotton and less and less of foreign cotton ; and

- (¢) the value of foreign.cotton imported by Indian textiles mills
so far as information is available ¢

‘The Honourable 8ir Muhammad Zafrullah Khan : (a) Yes, Sir.
(b) I would refer the Honourable Member to the answers given on

the 15th August, 1938, to Sardar Mangal Smgh s starred questxon No 190
and its supplementanes

(¢) The information is available in the Accounts relating to the
Sea-borne Trade and Navigation of British India to which the attention
of the Honourable Member is invited.

Mr. Lalchand Navalrai : May I know—with regard to the answer
to part (a) of the question—if Government give any protection for the
purpose of the growth of the long-staple cotton in India—that is, by way
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of a protection against imports or by some other means, so that research
nnght be made for the purpose of the cultnatmn of long-staple cotton
in Siud ?

The Honourable 8ir Muhammad Zafrullah Kbhan : I cannot say with
partlcular reference to Sind but the Honourable Member is aware that
there is a duty on the import of foreign cotton.

Dr. Sir Zianddin Abmad : Have Government taken any action to
improve and increase the growth of leng-staple cotton in thig country ?

Sir Girja Shankar Bajpai : Yes, Sir, the Indian Central Cotton Comns
mittec has been striving towards the attainment of that object for some
time. My Honourable friend may be interested to know that the area
under 1mpr0\ ed varieties of cotton m Madras Smd and the Punjab is

steadily increasing.

Dr. 8ir Ziauddin Ahmad : May I know what is the maximum lenwlh
they have so far achieved ?

8ir Girja Shankar Bajpai: I should like to have notice of that—I
eould not say off-hand.

Prof. N. G. Ranga : May I know why is it that the Bombay Mer-
chants’ Chamber also has made a somewhat similar recommendation 28
this Karachi Buyers’ and Shippers’ Association in regard to prohibiting
the imports of short-staple cotton into this country ? May I ask why
the Government of India have not taken any action whatsoever and
compelied the Indian mills which enjoy proteetion at the expense of the
taxpayers of this country to purchase more of Indian cotton ¢

The Honourable Sir Muhammad Zafrullah Kham': It is a composite
question ; with regard to the first part, I would require notice ; with
regard to the second part, T have noticed a desire in this House and out-
side with regard to the increase of duty suggested in part (a) of the
question. T shall look into the matter.

Mr. 8. Satyamurti : With regard to the answer to part (b) of the
question, may I know whether Government, in view of the fact that this
textile industry enjoys protection, will take steps to persuade them nd
if necessary to compel them, as the price of this protection, to buy moré
zmd wore of Indian cotton and less and less of foreign cotton ¢

The Honourable 8ir Muhammad Zafrullah Khan : That is what T
have replied to in answer to Prof. Ranga’s question.

- TRADE BETWEEN INDIA AND THE UNITED STATES OF AMERICA.

1017. *Mr. K. Santhanam: Will the Horoursble the Commeroe
Member be pleased to state :

(a) whether he is aware that an Indian Chamber of Commerce for
America has been formed in New' York to promote trade
between India and the United States of America ;

L396LAD ‘ ' ' ' B
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(b) whether the Trade Commissioner from India to the United
States of America, Mr. Malik, has got into touch with
this body ; and

(¢) whether active steps are being taken by him and by the Gov-
ernment of India to promote Indo-American trade, and if so,
what those steps are ?

The Honourable 8ir Muhammad Zafrullah Khan : (a) and (b). Yes.

(e¢) The Indian Government Trade Commissioner, New York, opened
his office there on the 4th July, 1938, and no report of his activities apart
from a preliminary report deseribing the contacts he was making has
so far been received. I may, however, add that one of the principal
duties of the Trade Coplmissioner is to develop the market for Indian
goods iv the United Staté8 of America.

Mr. K. 8anthanam : May I know whether the report of this Trade
Commissioner is available in the Library ¢

The Honourable 8ir Muhammad Zafrullah Khan : T do not think so.

Mr. K. Santhanam : Will the Honourable Member lay it on the
table ? e

The Honourable 8ir Mubammad Zafrullah Khan : I do not think
there is anything in that that can be of general interest.

Mr. 8. S8atyamurti : Have Government considered the effect on a
possible Indo-American trade agreement of the recent Anglo-American
trade agreement, and have they taken any steps to protect India’s
interests ?

The Honourable 8ir Muhammad Zafrullah Khan : There is a ques-
tion down today with reg)a&fd to that.

a1

Mouny SPENT ON SCIENTIFIC AND INDUSTRIAL RESEARCHES.

1018. *Babu Kailash Behari Lal (on behalf of Babu Baijnth
Bajoria) : (a) Will the Secretary for Education, Health and Lands be
pleased to state the sum of money spent by the Government of India
on scientific and industrial researches, separately, during each of the
last five years !

(b) Do Government contemplate providing more money for these
researches in future ! If not, why not ¢

8ir Girja S8hankar Bajpai : (a) The compilation of a complete state-
ment would involve a disproportionate expenditure of time and labour.
The main grants made by the Education, Health and Lands and Com-
merce Departments have, however, been shown in the statement which
I lay on the table. It will be understood that, in addition, a great deal
of scientific research work is undertaken by the Archmological Surgey,
the Survey of India, the Public Health and Medical Services and other
Services of the various Departments of the Government of India.

(b) The case of each grant can only be considered on its merits with
due regard to the financial situation.
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grants made by the Government of India in the Depariment of Educatiow,
Health MZ’N’O and Commerce Department for scientific and industrial vesearches.
Grants.
Name of Institution or body.
1933-34. | 1934-35. | 1935-36. | 1936-37. | 1937-38.
ScIENTIFIC RESEARCHES.
1. Imperial Council of Agncul- o
tural Research . 6,50,000 { 7,83,000 | -9,50,000 | 30,11,000% 12,29,000%
2. Imperial Institute of Sugar
Technology, Cawnpore® 1,10,026 | 2,86,000
8. Indian Central Juto Com
mitteet 20,000 | 5,00,000
4. Imperial Agncultunl Reua.rch
Institute .. 8,091,364 | 9,38,833 | 8,93,209 | 7,21,014 | 7,27,800
5. Imperial Vetermu'y Reourch M7
Institute .. 6,33,246 | 17,165,362 | 7,57,934 | 17,563,283 | 8,37,000
6. Indian Institute of Sclonoe. ) o
Bangalore . 1,50,000 | 1,50,000 | 1,50,000 | 1,50,000 ,000
7. Bose Research  Institute, N
Calcutta .. .. .. 53,000 53,000 53,000 53,000 53,000
8. Indian Association for the 16
Cultivation =~ of  Science, b, i
Calcutta . .| 18000] 18000 18000 18000 18000
9. Indian Research Fund Asso- g
ciation§ 1,560,000 | 1,50,000 | 1,50,000 [ 1,560,000 | 1,60,000
10. Central Research Instxtute,
Kasauli . 1,06,714 | 1,87,756 | 2,16,852 | 2,13,980 | 2,17,100
11. Forest Research Institute and
College, Dehra Dun 2,36,253 | 2,31,677 | 2,40,976 | 2,564,041 | 2,50,188
IRDUSTRIAL RESEARCHES.
1. Forest Research Institute and i
Colloge, Dehra Dun 3,32,645 | 3,45,920 | 3,290,625 | 3,561,764 | 3,656,702
2. Industrial Research Bureau .. 26,211 | 1,20,718 | 1,67,789 | 1,79,887

of

*This Institute is maintained from Central Revenues from the 1st October, 1936. Pnor
to this date it was maintained by the Government of the United Provinoces.

{The Committee came into existence in 1936.
$Includes Rs. 2 lakhs given for the Provincial portion of the scheme for the improvement

Agricultural marketing.

§An average sum between Rs. 7 and 8 lakhs is spent annually by the Indian Research
Fund Association from ite grants and accumulated funds.

L396LAD
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 Ripowr ox THE Tmm- Bosrp on e SUGAR INDUSTRY, ““

1019 *Mr. Amarendra Na.th Chattopadhyaya : (a) "Will the Honour-
able Member for Commerce be pleased to state if the Tariff Board has
finished its consideration of the sugar industry im India ampd if the Board
has submitted its report to the Government of India ¢

(b) Will the IIonourable Member be pleased to state if the question
of protection to sugar industry in India was the subject of discussion by
the Tariff Board, and if so, what wdg tlieif décision regardmg future pro-
tection ¢

(e) Is it a fact that the report is in the hands of the Government of
India, and is there for more than eight months ¢ If so, will the Honour-
able Member be pleased: to state why it has not been laid on the table for
the information of this House ?

The Honourable Sir Muhammad Zafrullah Khan: (a), (b) and
(¢). The Honourable Member is referred to the answer given today to
Mr. Santhanam’s starred question No. 1015. Copies of Tariff Beard
Reports are supplied to each Member of the Legislature 1mmedlately on
publication.

Fisming BY JAPANESE TRAWLERS IN THE Bay oF BENGAL.

1020. *Mr. Abdul Qaiyum (on behalf of Mr. T. S. Avinashilingam
Chettiar) : Will the Honoutable the Commerce Member please state:

(a) whether Government are aware of the  statement of
Dr. Stanley Kemp, President of the Zoology section of the
British Association that ‘ Japanese trawlers taking advant-
age of the complete lack of development of the Indian off-
shore fisheries are now visiting the Bay of Bengal, and there
is a possibility that their activities will cause the Government
of Indla to realise how backward they are in fishery adminis-
tration ’ ; (published on page 12 of the Hindu, dated the
24th August 1938) ;

(b) whether it is true ; and

(e) whether Government have taken any steps in the matter of
preventing Japanese trawlers from coming into the Bay
of Bengal and developing the off-shore fisheries ¢

The Honourable 8ir Mubhammad Zafrullah Khan : (a) Yes.

(b) Occasional reports have been received, though not reomtlv of
the activities of Japanese trawlers in the Bay of Bengal. -

(e) The matter is under consideration. .

Mr. Abdul Qaiyum : May T know how long this matter has been
under consideration and when Government propose to come to a decision ¥

The Honourable Sir Muhammad Zafrullah Khan : T cannot say: how
long. it has been under consideration but the last report received about
this kind of activity of Japanese trawlers was in Mareh, 1937.

wee
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A -
Raw PRODUCTS NECESSARY FOR THE MANUFACTURE OF Mo'ron Cags.

1021. *Mr. Abdul Qaiyum (on behalf of Mr. T. S, Avmgs}ulmgam
Chettiar) : Will the Honourable the Commerce Member state :

(a) what are the raw products necessary (for the manufacturo
of motor ecars ;
(b) which of them is not available in Ipdia ;

(c) whether there has been any attempt to produce motor cars
in this country, or to start a concern for thls watter ;
and

(d) if so, whether Government were asked for suppo’ri&. by any-
body for starting such an industry and with what effect ?

The Honourable Sir Muhammad Zafruliah Khan : (a) and (b). The

information, as far as it is readily avallable, 1s gwe’n ina statement which
1 place on the table. : . -

~ {¢) Projects have been mooted but Government have ne infsrmation
&% %o-thie éxtent'to which they have been carried into effect.
_(d) Requests have been received from two parties and these were
}mrefuliy congidered byﬂovemment They, bowever, found themselves
umblc to ﬂccede to ﬁlem S SRS e ’

e

(u) Iron.
; _ Bteel (various grades).
?C“: e"P'P‘” o R R R S AP, R A
o Alumin?.u{_n;. - T g vyt RIS S0 |
Zine. Lo e s n el
Tis. R A SR
3:7r < - ‘Cadmium, o
it Nickel.
'(mromlum.-"- Voo L
'Plshnm T &
Lead.
Rubber.

r. - “:%( Pl.ate anﬂ ;mrmua)

Carbon (for bms.heu)
Bhellac,
- Paints pigments and vamm'hm collulose.
<n Mica. .
Leather and Leather Cloth. o
. -Horse hair. o
" Cotton and silk mtemh

- e
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Asbestos.

Bulphurie acid.

Synthetic resins (e.g., Bakelite).

! Electric lamps.
Poreelain.

~-'  Eleetric instruments.

(b) The following materials are mot produced in India at present :

Aluminium.
Platinum.
Oarbon (for brushes, ete.).-

: Asbestos.

! Synthetic resins.

Glass (plate and armoured).
' . NOTR =
(1) It has been assumed that supplies obtainable from Burma can be included
_in_the list of materials produced in India.

< T20:(2) Although many of the basic materials required for the manufacture of
the component parts of motor cars are available in India, no sutable
workshops exist in India for the conversion of the raw materials into
finished compongnts[suitable for motor cars. For instance ball and
roller bearings essential component parts of motor cars. These
are made from vgtlous special grades of steel and although steel of
suitable quality’ m#$ be available in India, no worksheps in Iandin are
at present capable of the manufacture of ball bearings. The same
remark applies to, many other important components.

"Mr. Abdul Qaiyums : In view of the fact that there is a large demand
for motor cars in this country, will Government consider the desirability
of starting a motor car factary at Government expense ?

The Honourable Sir Muhammad Zafrullah Khan : No, Sir.

Mr. 8. Satyamurti : Are Government aware of the fact that the
Honourable Mr. Giri, the Industries and Labour Minister of the Gov-
ernment of Madras, with the co-operation of Sir M. Viswesvaraya, is
taking steps in this direction and have the Government of India heen
addressed on this matter by any Industries Minister of any Local Gov-
ernment ! )

The Honourable 8ir Muhammad Zafrullah Khan : With regard to
the first part, I am obliged to the Honourable Member for-¢he informa-
tion. With regard to the second part, I would require notice even if it
is possible to disclose the information.

Mr, 8. Satyamurti : I merely want to know whether the Government
of India have been addressed by any Provincial Government or by any
provincial Industries Minister on the matter of the manufacture of motor
ears in this country.

The Honourable 8ir Muhammad Zafrullah Khan : I would require
notice of this question.
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Mr, 8. S8atyamurti : Will the Government of India take some steps,
in view of the enormous interests for the financial prosperity of this
country and also take some initiative to get into touch with the Pro-
vincial Governments and see if some progress cannot be made in this
direction 1

The Honourable 8ir Muhammad Zafrullah Khan : I thought the
Honourable Member had in his previous question given information
with regard to some activity on behalf of one province at any rate, and
I thought that it was in connection with that that they would consider
it necessary to approach the Government of India. N

Mr. B, Satyamurti : I am asking whether the Government. of India
will take some initiative in the matter having regard to the prosperity
of the country. I wish I could impress my Honourable frlend with the
earnestness with which I ask this question.

The Honourable Sir Muhammad Zafrullah Khan: I am impressed
with the earnestness of the question, but the development of industries
is a provincial subject.

Mr. Manu Subedar : May I ask what was the nature of the gues-
tion that was asked from the Government of India $

The Homourable Sir Muhammad Zafrullah Khan : They asked for
all sorts of things. They asked for facilities and eencessions on:

a large scale that the Government of India ¢quld né¥'®ive them.

Mr. Manu Bubedar : Will the Honourablé’"Member give us a little
explanation of the assistance asked for by _‘Government of Madras,
which the Government of India found themselves unable to accede to
according to their general policy ?

The Honourable Sir Muhammad Zafrulﬁh Khan : There was a
certain amount of capital to be subseribed by the Government of India,
a very high degree of protection was asked for and aiso an undertaking
in advance to buy all Government requirements imw the way of motor
ears and lorries from this particular concermo! Also a refund of duty
on all sorts of material and railway concessions. 5.,

PricE or Burma PETFI)EOL
i

1022. *Mr. Abdul Qaiyum (on behalf of Mr. T. S. Avinashilingam
Chettiar}) : Will the Honourable the Commerce Member state :

(a) whether the imports of petrol from Burma are not liable to
the duty, which imports from other countries are liable to ;

" (b) whether the petrol from Burma is also selling at the same
price as that from other countries which pay a heavy duty ;
and

(¢) whether Government have gone into the metter and satisfied
themselves that the consumer does not suffer !

The Honourable £ir Muhammad Zafrullah Khan: (a) Imports of
petrol from Burma are liable to the same customs duty as imports

from other foreign countries.
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. (b) The‘Honourabl‘e Member is referred to the reply given by me
on the 15th August, 1938, to Mr. Manu Subedar’s supplementary ques:
tion arising out of his starred question No. 208.

(¢) There was no necessity to go into the matter.

,

SHARES oF His M'AJESTY 8 GOVERNMENT IN PETROL COMPANIES.

1025, *Mr. Abdul Qaiyum (on behalf of Mr. T. 8. Avmashl]_mga.m
éhettlar) Will the Honourable the Commerce Member state :

_ (a) whether, in any of the companies that are supplying petrol to
o India, His Majesty’s Government have shares ; and

(b)' if so, in which of the companies ?

The Honourable Sir Muhammad' Zafrullah Khan : (a) and (b):
The Government of India have no_ information. K

! Mr. 8. Satyamurti : Will Government make mqumes and find out
the information ?

The Honourable Slr Muha.mmad Zafrullah Kha.n I have answered
that question befom Te b

=.: Mr, 8. Satyamuru I really want to know blr, why we do not get
the information. -

Mr. President ( The Honourable blr Abdur Rahlm) I do m:)-f
know.

Mr 8. Sa.tyamum i do not know when I eap catcj} the Govem-
hent in a proper-mood. o

Mr. President (The Honourable Slr Abdur Rahlm) Apparently',
ﬁley are not toda’y in <that mood -

B
,FORMATION OF' SEPARATE ANDHRA KARNATAKA AND: MALABAB -
” - .. PROVINCES. : '

1024 *8ri K. B. Jinaraja Hegde': (a) Will the Honourable - the
Leader of the House be pleased to state what were the recommendations
of the Madras Government to the Government of India in respeet of
separation of Andhra, Karnataka and Malabar areas and formation of
separate respeetive provinces ¢ »

(b) What were thié recommendations of the Bombay Government xﬁ
E,be,Gm-'ernment of India in respect of separation of Karnataka areas an
ormation of Karnataka province ?

(e) Is it a fact that the Madras Government recommended specially
the formation of Andhra Provinece and not the Karnataka and Malabar
Provinces 1

(d) If so, what were the reasons advanced !

(e) What were the recommendatwns of the Government of India to

the Secretary of State for India in respect of formation of each of the
Jollowing Provinces :

(i) Andhra,
(ii) Karnataka, and
(iii) Malabar or Kerala ?

~
L2
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(f) Will the Honourable the Leader of the House be pleased 1o place
on the table of the House copies of the recomiendations of the Madras,
Bombag and India Governments, and a copy of the reply received from
the Secretary of State for India %

The Honourable Sir Muhammad Zafrulah Khan : (a) to (e). I have
nothing to add to the statement I made in reply to Mr. Santhanam’s
starred question No. 62 on the 9th August, 1938.

(f) No, Sir.

Prof. N. G. Ranga ; What is the latest position ¢

The Honourable Sir Muhammad Zafrullah Khan : The latest posi-
tion is as I read out in that statement.

Mr. M. Thirumala Rao : With regard to part (¢), have the Govern-
ment of India received any further representation from the Madras
Government on this subject ¢

The Honourable 8ir Muhammad Zafrullah Khan : T am unable to

say.

Dra¥r oF THE RULES :IN CONNECTION WITH THE. INSURANCE AcT.

1025. *Mr. Ma.nu Subedar ’W iH the Honom-able the GCommerce
‘u:ember state : D S R

- “(a) whether the draft of the rules in connection w1th the Insu'ri
: ‘ance, Act ls ready and

(w;,l...

(’o) when the same mgomg to be: made avaxla”ble ‘to the publie LI
The Honourable 8ir Muhammad Zafrullah Khan : (a}, No.
der (b) ‘As. soon . as possible after the rules are ready.

el

i X

ESTABLISHMENT OF DATRY INDUSTRY 1IN INDIA.

1026. *Mr. Manu Bubedar : (a) Will the Secretary for Bducation,
Health and Lands please state whether financial assistance was given
t6- any -officer of Government for training in dairy technology and in the
m&nufacture of milk powder and condensed milk ¢

"(b) What happened to him ¥ Were his services utilised for carry-
: ing out the purposes for whlch he was sent abroad and for which publie

nds were spent ¥
.. (e) Were quotatlons secured for the necessary plant and machinery,
and had Government given orders for the purpose of such machinery 1

(d) Have Government received any expert opinion on the possi-
bility of the establishment of this industry in India ! If so, will these
reports be made available to this House ¥ -

8ir Girja Sh&nkar Bajpai : (a) and (b). The attention of the
Honourable Member is.invited to the reply given to Babu Balgns&
Bajoria’s starred question No. 398 on 12th February, 1937.

(e) No plant or machinery has aetually been ordered, the questloy
of securing quotations has hot, therefore, arisen.
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(d) The attention of the Honourable Member is invited to Chapter
V1 of Dr. Wright’s report, copies of which are available in the Library
of the House.

MANUFACTURE OF MILKE POWDER IN INDI1A.

1027. *Mr. Manu Subedar : (a) Will the Secretary for Education,
Health and Lands please state whether the reduction of duty on milk
powder was the result of the recommendation of Mr. Wright ¢

(b) Have Government considered the possibility of the manufacture
of milk powder in this country and, if so, what steps do they propose
to take to encourage such manufacture in the face of the present relaxa-
tion of import duty ?

(¢) Was there a scheme sanctioned by Government, or the Imperial
Council of Agricultural Research, to experiment on the manufacture of
these products (manufacturing of milk powder and condensed milk)
in India ¢

(d) Who were the authors of this scheme ?
(e) Did this scheme materialise ¥ If not, why not ?
Bir Girja Shankar Bajpai: (a) No.

(b) The Honourable Member’s attention is invited to the reply

given to parts (a) and (e) of his starred question No. 694 on the 7th
March, 1938. )

(e)—(e). The Honourable Member’s attention is invited to the

reply given to parts (e) and (f) of his starred question No. 695 on the
7th Mareh, 1938.

‘Mr, Manu Subedar : With regard to part (b) in connection with
which the Honourable Member has invited the attention to his previous
reply which was equally unsatisfactory, may I inquire whether since
March last the Government of India have seriously taken into con-
sideration the desirability of manufacturing milk powder in this
eountry ! If so, what steps they have taken since March last !

Bir Girja Shankar Bajpai: I think the Honourable Member could
not have remembered the answer which I gave. At any rate, I do not
subscribe to the suggestion that the reply which I gave was unsatis-
factory. What I said on that occasion was that a difference of opinion
had arisen as to whether it was worth while undertaking an experiment
—that was all that had been contemplated—into the semi or gquasi-com-
mercial scale manufacture of milk powder and that we were awaiting
the appointment of the Director of the proposed Dairy Institute before
deciding to go on with this experiment or not.

Mr. Manu Subedar : In view of the fact that the duty on milk
powder imported into this ecountry has been reduced and therefore the
possibility of spontaneous enterprise as was likely to come into existence
has been destroyed, may I again inquire whether Government expect
any enterprise with regard to the production of milk powder in India,
Which is very essential for the nutrition of Indian people and may T ask
what steps Government are taking in this direction ¢
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Bir Girja 8hankar Bajpai: There, again, my Honourable friend is
making a very large assumption. I have studied the figures of imports
since August, 1937, up to March, 1938, and I find that the imports are
in the neighbourhood of Rs. 3 lakhs. The suggestion that these
minute imports are likely to have any effect upon the possibilities of
manufacture in this country appears to me to be lacking in a sense of
proportion. The fact of the matter is that our withdrawal of the duty
had nothing whatever to do with Dr. Wright’s recommendation at all.
It was based on a recommendation made by our Nutrition Officer in 1936.
He said that skimmed milk has the effect of ¢ increasing the weight in
a group of children by 4-7 1bs. per head and the height by 5 inches in
a period of three months ’.

Prof. N. G. Ranga : In view of the fact that the use of the skimmed
milk is so very useful according to the Honourable Member himself,
why is it that the Government of India do not take special steps to
manufacture greater quantities of it in this country irrespective of the
fact that the imports are so small ?

8ir Girja Shankar Bajpai: In conneetion with that, I would invite

my Honourable friend’s attention to paragraphs 52 and 54 of

Dr. Wright’s report. We have not yet come to any conclusion as the

i];xvestigation has had to be deferred pending the selection of a
irector.

Mr. 8. Bataymurti : May 1 ask whether there is any change in the
policy of Government that we should as far as possible make this
eountry self-contained in the matter of milk products f

8ir Girja Shankar Bajpai : That is rather a large question of
policy on which I am not prepared to descant at the moment.

Mr. 8. Satyamurti : Have the Government any policy at all on this
matter 1

8ir Girja S8hankar Bajpai : The Government policy is to do what
they can by research with which my Department is concerned, to
explore the possibilities of the commercial manufacture of commodities
such as skimmed milk.

Mr. K. S8anthanam : May I ask if the prices of the locally manu-
factured milk powder will not be governed by the price of the imported
milk powder, however minute the import may be %

8ir Girja Shankar Bajpai : I do not know. In the first place, my
Honourable friend has not yet established that any milk powder is being
manufactured in this country.

SKIMMED MILK' AND MILK POWDER IMPORTED INTO INDIA.

1028. *Mr. Manu Subedar : (a) Will the Secretary for Educ